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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH AT JODHPUR
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142/2012, 535/2011, 536/2011, 537/201, 533/2011, 539/2011, 540/2011, 541/2011,/
542/2011, 560/2011, 498/2011, 499/2011, 500/2011, 501/2011, 502/2011, 511/2011,
512/2011, 517/2011, 518/2011, 519/2011,.-523/2011, 524/2011,- 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 337/2011, 482/2011, 483/2011, 484/2011,
485/2011, 464/2011, 465/2011, 466/2011, 467/2011 & 468/2011

Date of decision: /,L/' 15 August, 2012
CORAM
HON’BLE DR. KBS RAJAN, JUDICIAL MEMBER
HON’BLE MR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the office of CIT (A), 16, Mumal Tower, Udaipur.

2. Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Opemtor in the office of ITO Ward-2(2), 6, New Fatehpura,
Udaipur.

3. Bhunveshwar qu.u S/o Onkdrnath Paneri, aged about 36 years R/o 37,

Paneri Bhawan, Inside Chandpole, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO (TDS), Udaipur.

4, Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.N0.208,
Paras Apartment, at present employed as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peon, at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpura, Udaipur,

0A No.53012011 |
1L Nagraj Meena S/o Kanji Meena, a;3ed about 38 years, R/o village Khokhadra,

Kherwada, Udaipur, at present employed as Casual Peon, in the office of ITO
Ward-1 (4) 6, New Fatehpura, Udaipur.:

Narayan Lal Dangi S/o Shri Keslu Lal Dang1 aged abcut 22 years, R/o
Khatikwada, Bedla, Udaipur, at presen: employed as Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur.

o

3. Narbada Shankar Menariya S/o Shri Kalu Ram Ji, aged about 43 years, R/o
village Chirva, Girwa, Udaipur, at prescat employed as Casual Peon, AO (DDO),
Udaipur.

4. Narendara Bhatnagar S/o Shri Ashok Bhatnagar, aged about 26 years, R/o 30,

Chitmaupl Marg, Mahila Mandal ke Pzss, Udaipur, at present employed as ’“asual
. Peon, inthe ollm ITO Ward-2(1), 6, New Fatehpura, Udaipur,
DR Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, R/o
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OA No.529/2011 ‘ | 7

1.Vikram Arya S/o Shri Bhanwar Lal, aged about 26 years, R/o C/o Shankar Sadan,
in front of Central Jail, Rajnagar, Disirict Rajsamand, at present e'nployed as
Casual Chowkidar, in the office of Incgine Tax, Rajsamand.

2.Ramesh Kumawat S/o0 Shri Pramanand Kumawat aged about 27 years, R/o E-239,
Nai Abadi, Kandroli, District Rajsamidnd, at present employed as Casual Data
Entry Operator, in the office of Income Tax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Haitjan, aged about 26 years, R/o MukherJee
Choraha, Haxuan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper, in the oIhce of Incomc "ax, Rajsamand.

4.Iswar Lul Prajapat S/o Shri Bhagwan Lai Prajapat, aged about 2 years, R/o Village
Banai Fost, Binol Via Kuwaria, District Rajsamand, at present empioyed as
Casual -Data Entry Operator, in the office of Income Tax, RaJsamand

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years, R/o 50 Indra
Collony, Village Vasol, District Rajsaniand, at present employed as Casual Peon,
in the omce of Income Tax, R'ysamano

OA No.532/2011

1. Manish Rawat S/o Shri Dau Lal Ji,’aged about 30 years, R/o 14, Mayur Van
Colony, Panerion Ki Madri, Udalpm -at present employed as Casual Computer
Operator, in the office of Guest House, CIT, 16, Mumal Tower, Udaipur.
Manohar Singh Meena S/o shiri Nanji Meena, aged about 30 years, R/o village
Karnpuria, Kuwaria, Sarada, Udaipur; at present employed as Casual Cook, in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Padmesh Sharma S/o Shri Harishankar Sharma, aged about 29 years, R/o C/o

Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed

as Casual Computer Operator, in the'office of Guest House, Addl. CIT Range

Chittorgarh.

4, Praveen Sandhaya S/o Shri Solmn Lal Sanadhaya, aged about 25 years,
R/0G107, Gandhi Nagm Scctor-5, Chittorgarh, at present employed as Casual
Computer Operator, in the office of Giest House, DCIT, Circle, Chittorgarh.

5. Pushkar Choudhary S/o0 Nandram Choudhary, aged about 34 years, R/o
Lakharighati, Near Salyanamy:m Temple, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, ITO Ward-3,
Chittor garh.
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OA No.533/2011

4 1. Vij w Singh Chouhan S/o Shri }Iarl bm;,h Chouhan, aged about 33 years, R/o
31, Krlsanpum Gali No.2, Udaipur, 1 present employed as Casual Peon in the
office-of Jt CIT, 6, New Iatehpum, Uialpur

Vinod Kumar Chouhan S/o shri Cliotu Lal Chouhan, aged about 39 years,
R/0482, Hathi Pol, Chaman Pura, Geli No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura, Udaiptir. .

Yogesh Meena S/o Shri Ompraka34 Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present emp]oyed as Casual Peon in the ofﬁce of Ito,
TRO, 13-B, Saheli Marg, Udaipur.

4, Kishan Lal Meghwal S/o Shri Roop Lal Meghwal, aged about 26 years, R/o
621, Gali No.3, Machlla Magra, Hiran Magri, Sector f11, Uda1pur at present
employed as Casual Peon, ACIT, Circle-2, Udaipur.

. Mukta Sharma D/o Shu Nand Lal Sharma, aged about 31 years, R/o 103, AR
P f;Comple\ Sectm 14 Udalpux, at pxesent employed as Causal Computer
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O.A. No.534/2011 with MA No.142/2012
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Naresh Menaria S/o Shri Kishan Lal 1 \Ienarla, aged about 25 years, R/o 255,

Badgoan, Udaipur, at present employw as Casual Computer Operator, in the
office of ITO Ward-2 (1), 6, New Fatehzura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, agej ‘about 31 years, R/o Shreenath General
Store, Goverdhan Villas, Udaipur, atf present employed as Casual Computer
Operator in the office of ITO Ward -1 ( i, 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipal Singh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of AddL.
CIT, Range-2, Udaipur.

Rcl\}n Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,
Udaipur, at present employed as Casual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, aged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udaipur. ‘

s~ OA No.535/2011

1.
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Teji Lal Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office of Guest House, IT Guest House, H.M, Sector-11, Udaipur.

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/o 342 Lapada, Sunero
Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in
the office of Guest House, ITO ward-2, Chittorgarh.

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Brahmpuri Mohalla, Bansi, Chittorgarh, &t present employed as Casual Computer
Operator, in the office of Guest House, 1TO, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar Nath, aged about 30 years, Rlo C.O.
Gumaniyawala Aap Kari Aaukt Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office ¢f Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dinesh Harijan S/o shri Gamera Ji Har Jql aged about 40 years, R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Kishan Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 years, R/o village
Manpura, Lakhawali, Udaipur, at present employed as Casual Chowkidar in
Income Tax Office, 6, New Fatehpura, Udaipur.

™ O*. No.536/2011
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Ravi Shankar Bagoria S/o Late Shn Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sector-11, House No.5G 14, Udaipur,:at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur

Sashi Kala Gari D/o Babu Garu, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at preseiit employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli Marg.

Vishram Bariwa S/o Slm Ram Sahai, aged about 36 years, R/o Near Income
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at present employed
as Casual Waterman/Peon, in the office of Income Tax Officer (DDO)
hilwara Range, Bhilwarar

ajrungi Yadav S/o shri Ram Doadria, aged about 29 years, R/o Near
annath Mandir Kavakheda, Bhiiwara, at present employed as Casual
terman/Peon, in the oftice of Income Tax Officer (DD), Bhilwara Range,
ihwara.



Mahendra singh Rathore S/o Shri. Raghuvir Singh Rathore, aged about 24
years, R/o House No.308, Ward N2.7, Jawahar Nagar, Bhilwara, at present
employed as Casual Waterman/Peon, in the .office of Income Tax Officer
(DDO), Blnlw'm Range, Bhilwara. -

OA No.537/2011
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Sohan Lal Dangi S/o Shri Nathu Lal Dangi, aged about 24 years, R/o 618,
Gali No.2, Kailash Colony, Machlla Magra, Hiran Magri, Sector-11, Udaipur,
at present employed as Casual Peon, ‘in the office of CCIT, Udaipur.

Sonali Patwa D/o Sri Ashok Kumir Patwa, aged about 29 years, R/o 95,
Patwa Street, Jagdish Chowk, Udaipur, at present employed as Casual
Computer OpCIEIIOI in the office’of ACIT Circle-1, 6, New Fatehpura
Udaipur.

Sonui*Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 34 Gandhi
Nagar, Harijan Basti, Udaipur, at pu,s(,nt employed as Casual Sweeper, in the
olfice of CIT, 16 Mumal Tower, Udaipur.

Vardi Chand Dangi S/o Shri Ja;,aﬁnath Dangi, aged about 38 years, R/o
Dangiyon Ka Guda, Thesil Girwa, Udaipur, at present employed as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur.,

Varska Mehta D/o Shri Statish Chandra Mehta, aged about 29 years, R/o
1338, Adarsh Nagar, Sec.-4, Udaipur, at present employed as Casual
Computer - Opelatm in the ofﬁce of ITO Ward-1 (4), 6, New Fatehpura
Udaipur.

0A N0.538/201 {
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Jai Singh Sarangdevot S/o shri Nitbnay Singh Sarangdevot, aged about 29
years, R/o Bmhmpmi Kanod, Udaipur, at present employed as Casual
Computer Operator in the otilcc of 1TO Ward-1(1},5, New Fatchpura,
Udaipur.

Jaswant gmﬂh S/o Shri Arjun Singh, aged about 32 years, R/o Rdsala Chowk
Nathdwara, Ra;sanmnd at present employed as Casual Computer Operator in
the office of CCIT, 6, New Fatehpuré, Udaipur.

Kamlesh Kumawat S/o shri Ashok Ji Kumawat, aged about 33 yzars, R/o 2
TA 41, Hiran Magri Sec.5, Udaipur, at present employed as Casual Peon in
the office of CIT, 16 Mumal Tower,-Udaipur.

Kanhiya Lal Dangi S/o shri Hakma Ji Dangi, aged about 35 years, R/o village
Bhawarasiya, PO Daroli Udaipur, at'present employed as Casual Peon in the
office o' CCIT, 6, New Fatehpura, Udaipur.

Kishere Kumar Yadav S/o Shri Bheiu Lal Yadav, aged abcui 41 years R/o
719, Krishanpura, Near Ganesh Takii, Udaipur, at present employed as Casual
Driver in the oftice of CI'T (A), 16, Mumal Tower, Udaipur.

OA No.539/2011

1.

Kuldeep Singh S/o Shri Hari smgf ‘Chauhan, aged about 35 y~ ﬂ‘n, R/o 31,

. Krishanpura, Gali No.1, Udaipur at present employed as Casual peon in the

‘ office of TRO, Udaipur, Newfatehpurs, Udaipur,

-Mahesh Chandra Kulambi S/o Ram Chandra Kulambi, aged about’ 30 years,

o "Rlo 47, Meera Nagar, New Rampula(‘olony, Udaipur, at present employed as

:.:;.i‘ . Casual Computer Operator in the of Z¢i: of AO (DDO), Udaipur.
' ' Mahesh Nagda S/o Shri Bhanwar lial Nagda, aged about 30 years, R/o 174,
-,,}lewn Hompura, Ganesh Tractor.a Pass, Udaipur, at present employed as’

Cabua Computer Operator in the oftice of ACIT, Clrcle—'l, Ud,uuur

/,
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Manish Sanadhya S/o shri Shivprakash Sanadhya aged about 28 years, R/o
44, Kailash Marg Jagdish Chowk, Udaipur, at present employed as Casual
Computer Opualox in the office ot ITO Ward-Dungarpur, 6, Newfatehpura,
Udaipur.

Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years, R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A), 6 Mumal Tower, Uda!pdr

OA No.540/2011

1.

Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest House, Addl. CIT, R-2, 6, New Fatehpura,
Udaipur. '

Rajmal mali S/o shri Nagji Mali, aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at present employed as Casual Peon, in the office of
Guest House, JCIT.

Smt. Geeta Bai D/o shri Kalyan Lal Ji, aged about 40 years, R/o 20,
Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
Sweeper, in the office of Guest Heuse, ITO, Chittorgarh.

Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years, R/o 155,
Nela Girwa, Udaipur, at present employed as Casual Cook, in the office of
Guest House, I'T Guest Flouse, H.M. Sector-11, Udaipur.

Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur.

OA No.541/2011

1.
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Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of I'T Guest House, H.M. Sector-11, Udaipur.,

Deepak Dangi S/o Shri Nathu Lal Dangi, R/o 21 Khatikwada, Bedla, Udaipur
at present employed as Casual Pzon, in the office of Guest House, ITO Ward-
(1), 6, New Fatchpura, Udaipur, -

Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as
Casual Computer Operator, in the office of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

Gopal Dangi S/o shri Ganesh Lal Dangi, aged about 21 years, R/o Lakadwas,
Mota Devra, Udaipur, at present employed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o
village Bathera Ki Saray, Dro!i, Udaipur, at present employed as Casual
Computer Operator, in the office of Guest House, CCIT, 6 New Fatehpura,
Udaipur,

OA No. 523/2011.

Jitendra Singh Rajput S/o Shri Ratan Singh Rajput aged about 33 years resident of
{12, Ganesh Mandir Road, Gandh: Nagar, Bhilwara, at present employed as

ual \,omputer Operalox in the Ufice of Income Tax Officer, Ward No. 4,
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J i%qndgr'Shm'mu S/o Shri Rameshwar,Lal Sharma aged about 23 years, resident of
Vijay Smgh Pathik Nagar, Bhilwara at present. employed as Casual Computer
Operator. in the Office of Income Tax Officer, Ward No.2, Bhilwara Range
Bhilwara. '

Ratan Lal Scn S/o Shri Gopal Lal Sen aged about 32 years, Resident :of 17, Kawa
Khera, Bhilwara at present employed-as Casual Computer Operator, in the Office
of Deputy Commissioner of Income Tax, Circle, Bhilwara Range Bhilwara.

4, Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 2§ ye,ars:Resident of
C-239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
in the Ottice of Income Tax Officer, Ward No. 3, Bhilwara Range, Bhilwara.

(9]

Abdul Qadir S/o Shri Abdul Mugeem Quazi aged about 24 years, Resident of In
Front of Idgah, Sanganeri Gate, Bliillwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range, Bhilwara. B

OA No. 524/2011

1. Rajkumar Mali 'S/0 Shri Rameshwar Lal Mali aged about 23 years, Resident of
Shahpura Road, Sanganer, Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward — 1, Bhilwara Range Bhilwara.

. Bharat Kumar Modi S/o Shri Mohan %al Modi aged about 28 yeérs, resident of C-
39, RKX. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Income Tax Officer, Ward 4, Bhilwara Range Bhilwara.

2
2

-

3. Gaurav Chouhan S$/o Shri Ram Prasad Chouhan aged about 21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present employed as Casual
Computer Operator in the Office of Income ‘Tax Officer, Ward No. 2, Bhilwara Range
Bhilwara.

4, Pushpkant Sharma S/0 Shri Nanu Rara Sharma aged about 31 yeurs Resident of
Jityan, The. Kotri, District Bhilwara at present employed as Casual Computer Operator,
in the Office of Income Tax Officer, Ward 3,i§3hilwara Range Bhilwara.

OA No. 77/2012

X

Ram Sagar Meena son of Shri Sukhpal Meenz, -

Resident of House No.71, Ward No.27, Near 1:1C, Kila Road, . )\

Chittorgarh at present employed on the post of Casual
Peon in the office of Income Tax Officer (D)
Chittorgarh.

- (By Advocate-Mr.J.K Mishra in all the above cases)

Vs.

S 1, Uni_dﬁ of India through Secretary, Centra}‘f_1 Board of Direct Taxes, Minist,ry of Finance,
~Government of India, North Block, New Deihi. . :

"2, The Principal Chief Controller of Aclounts (Pr.CCA), CentralvBoérd of Direct

Taxes, New Delhi.
3.Cliief Commissioner of Income Tax (CCA), C.R. Building, Statute Circle, B.D. Road,

Jaipht.
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4. The Secrctary to Govt. of India, anistry of Personnel, Public Giizvances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 0; New Fatehpura, Udaipur.

: Respondents
(By Advocate Mr. Varun Gupta for R1103 & 5

- & Advocate Vinit Mathur ASGI with Arnkur Mathur for R.4)

OA No.542/2011

1. Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,
Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as

Casual Comiputer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

2. Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.

3. " Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o

Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan

e School, Jodhpur, at present employed as Casual Computer Operator, in the

: office of Chief Commissioner of Income Tax, Jodhpur.

4. Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi
Nagar, Paota, C Road, Jodhpur 4t present employed as Casual Peon, in the
office of Chief Commissioner of Income Tax, Jodhpur.

OA No. 560/2011

1. Gaurav Sharma S/o Shri HariShankar Sharma, R/o House Not.474,Wa'rd No.9,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn.

2. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Oflice Harumangarh Jn.

3. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512

at reperit employed as causal Data Entry Operator in the Income Tax Office
Harumangarh Jn

-

= OA No. 4982011

,4/ f : . )
~ o Sanjay -Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of
Near Sarjawa Gate, Kumaharwada, Sirohi; at present employed as Casual
Computer Operator in the Office of hi’come Tax Officer, Sirohi.

RS

Sarwan Kumar S/o Shri Charan Das ag,ed about 27 years, resident of Keshar Bag,
~ Harijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as
»Casua! Safaiwala, in the otfice of Incoine Tax under PRO CCIT, Jodhpur.

- Dmesh Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No.
R 104 Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at
T / present employed as Casual Peon in the Office of Income Tax, CIT (A), Jodhpur.

4.7"’" ,Suresh Kumar S/o Shri Ramesh Kumar aged about 28 years, resident of Gudria

- /‘\ . Jav, Pilkani Nari, Sumerpur, District Pali, at present employed as Casual

Computer Operator, in the office of Income Tax Officer, Sumerpur, District Pali.




&
5. Harl Singh S/o Shri Jai Singh aged about 40 years, resident of VIill. Kumtia,
Tehsil Bali, District Pali, at preserit employed as Casual Chowkidar in the office
of Income Tax Gfiicer, Mount Abu, District Sirohi,

OA No. 499/2011

I. "Rajendra Gurjar S/o Shri Kishan Lal Gurjar aged about 39 years, resident of
H.No. 173, Sardarpura 1™ C Road, Jodhpur, at present employed as Casual Peon
in the Office of Income Tax Joint CIT, Jodhpur.

2. Hansraj S/o Shri Tulsi Ram aged about 21 years, resident of Kalal Colony,

Jodhpur at present employed as Casual Chowkidar in the Office of Income Tax,
CCIT, Jodhpur, :

)

Gautam Samariya S/o Shri Mohan Lal Samariya, aged about 34 years, resident of
Gali No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Office of Incomn, Tax, CIT T, Jodhpur

v 4, Narendra Singh S/o Shri Kishore Smg,h aged about 21 years resident of Gali No.\\"
2, Ganeshpura, Ratanada, Jodhpur, at present employed as Casual Peon in the — >~
Office of Income Tax ITO (System), Jodhpur. '

Vikram Singh S/o Shri Bal Kishan Singh aged about 31 years, resident of B-76,
Arvind Nagar, Air Force, Jodhpur; at present employed as Casual Peon in the
office of Income Tax, CIT - 1, Jodhpur.

wn

OA No. 500/2011

1. Hari Ram Meena S/o Shri Badri Pr@sad Meena, aged about 26 years, resident of
Clo Rajendra Kumar Mahavar, Prithvipura, Rasala Road, Jodhpur, at present
employed as Casual Peon in the Office of Income Tax, Ward — 1(3), Jodhpur.

Shailendra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,

2.
resident of Manak Chowk, Jodhpur, at present employed as Casual Peon in the
Office of Income Tax Ward 2 (2), Jodhpur. :

3. Alok Vyas S/o Shri hgdish Narayan, aged about 26 years, resident of Sector —

7E, 39 Kudi Bhagtasuni H.B. Jodhpur, at present employed as Casual Peon in the
Offic'ol Income Tax, Valuation Ott*o‘r Jodhpur. S

¥4 Gulab S/o Shri Hari Bhajan aged '1bout 33 years, resident of Ram Mohalla, Kaga\
Colony, Jodhpur, at present employed as Casual Computer Operator in the Office
ofIncmm Tax Ward 3 (3), Jodhpur.-

Amit Pandit S/o Shri Hari Das agél about 28 .years resident of Udai Mandir,
Tilak Nagar, Jodhpur at present empbyed as Casual Peon i in the Office of Income
Tax Officer (Audit), Jodhpur. _ N

(4]

~0A No. 5012011

"1 ¥l Chand Nath Slo Shif Laxman Nath aged about 31 years, resident of 44-B,

e " ‘Adarsh Nagar, Pali, at present employed as Casual Computer Operator, in the

%, Ofn}:e of Income Tax, Joint CIT, Pali.

:: : % ? A.m'u Singh S/o Shri Ram Karan Sm,,h aged about 26 years, resident of House

LN 4o Subhash Nagar A, Pali, at present employed as Casual Waterman / Peon
lll,l/llt Office of Income Tax, Joint CIT, Pali.




w

9

Ishwar Sharma S/o Shri Parshram Sharma, aged about 26 years, resiz2nt of House
No. 52, Ryjendra Nagar, Near Mahila Police Thana, Pali, at present-employed as
Casual Waterman / Pcon in the Oftice of Income Tax, Joint CIT, Pali, -

Sharwan Kumar Bhati S/o Late Shri Blnja Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Junction District Pali, at present ¢mployed as
Casual Waterman / Peon in the Office of Income Tax, Joint CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal aged about 25 years, resident of Viil. and Post
Indra Colony, Raiko Ki Dhani, Khinwara, Via Marwar Junction, District Pali, at
present cmployed as Casual Compmu Operator, in the office of Income Tax,
Joint CIT, Pali.

OA No. 502/2011

1.

3‘v’ (}: ~

o

(S ]

n

Lalit Gehlot S/o Late Shri Mangi Lal 1ged about 27 years, resident of Vill. and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
/ Peon. in the Office of Income Tax, Joi 1t CIT, Pali.

Tulsi Ram Jod Sfo Shii Khema Ram aged about 32 years, resident of 352,
Subhash Nagar — A, Pali, at present employed as Casual Sweeper / Safaiwala, in
the office of Income Tax Joint CIT, P:aii.

Sharwan Vyas S/o Shri Ganpat Lal ag ed about 29 years, re51dent of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Office oflncome Tax, Joint CIT, Pali.

Smt, Bhanwari Devi Wile of Late Shri Tara Nath, aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Officer, Nagaur.

Kailash Kumar Chawariya S/o Shri Prem Ram aged about 3€ years, resident of
Behind Gunesh. Talkies, Sumerpur, District Pat employed as Casual Peon /
Sataiwala, in the Office of Income Tax; Joint CIT, Pali.

Dinesh Vaishnav S/o Shri Hari Ram Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District lalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 51172011

Vinod Godara S/o Shri Sahab Ram azed about 29 years, Resident of Ward No.
13, Adarsh Takeej Road. Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar, -

Ramesh Soni S/o Shri Balram Soni agjed about 23 years, resident of Ashok Nagar
— B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the office of Income Tax JCIT, Range Srlganganagar

Randhir Kumar S/o Shri Lal Chand- aged about 25 years, remdem of Vllla;,e 36
LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer
Operator. in the office of Income T ax; [TO Ward No. 2, Sriganganagar.

o e N
3 .\",E\Sublnxh Chander S/o Shri Bhanwar| Jal aged about 29 years, resident of Ward

f?l‘f&\o

11, Behind Sukhwant Cinema. Purani Abadi, Sriganganagar, at present
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employed as Casual Waterman 7 Peon, in the office  of Income Tax,
Sriganganagar.

Sohan Singh S/o Shri Raj Kumar Sculll aged about 24 years, r(,u(*em of Clo 55-
56, Ward No. 2, Bharat Magar, Purani Abadi, Sriganganagar, at plesenl employed
as Cusual Waterman / Peon, in the office of Income Tax, Sriganganagar.

OA No. 512/2011

I

8]

Mohd. Irfan $/0 Shri Mohd. Gulfam Aaged about 25 yers, resident of Ada Bazar,

Mochhio Ki Ghati, Niwar Gharo Ka. Muhalla, Jodhpur, at present employed as

Casual Peon in the office of Income Tax, CTIT, Jodhlpur.

Vikram S/o Shri Manohar Lal aged about 27 years, resident of QLi:utu No. C-
36/11, Reserve Police Line, Raldnada, Jodhpur at present employed as Casual
Peon, in the oftice of Income Tax, CCIT Haqrs., Jodhpur.

Rattan Lal S/o Late Shri Gyarsa Lal aged about 48 years, resident of Plot No. 68,
Indra Colony, Near Sati Mata Mandir, Jodhpur, at present employed as Casual
Safaiwala / Sweeper in the Office oflncome Tax, PRO, CCIT, Jodhpur

Kishore S/o Shri Puran Das Dhaxiwhl aged about 29 years, residenf of Inside
Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Safuiwala / Sweeper in the Office of Income Tax Officer.

0A No. 5172011

1.

|)

(U]

Vimal Kumar Swami S/o Shri Niranjaﬁi Lal Swami aged 33 years;-Resident of Clo
Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO, Ward 2(2), Bikaner.

Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, aged about 25 years,
Resident of Golchha Mohalla, Bikaner, at present employed as Casual Data Entry
Operator in the Office of JCIT, Range -- 1, Bikaner.
Madhuri Sarswat D/o Shri Kamal Kisliore Saraswat aged about 22 years, resident
of Panchmukha Road, Behind Kalimata Mandir, Rani Bazar, Bikaner, at present

employed as Casual Data Entry Operator in the Office of ITO (TDS) Bikaner.

Shravan Kumar Shainkhla S/o Shri Mugha Ram Shankhla aged aboul 22 years,
resident o’ Ward No. 19, Shrivamsar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO, Wa‘rd 2(1), Bikaner.

- Mahendra Singh Parihar S/o Shri Gulab Singh Parihar, aged about 28 years, Shri

Karni Sewa Sansthan, FCI Godam Ridad, Indira Colony, Bikaner, 4t present
employvd as Casual Waterman in the Office of JCIT, Range — 1, Bikaner.

Ravindra Kumar S/o Shri Bhanwar Lal”.é_;ged about 25 years, Resident ’of 169-B,
Sadul Garnj, Bikaner, at present employed as Casual Waterman in the' Office of
CIT, Bikaner.



[
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OA No. 518/2011 U

1. Sharwan Kumar Meghwal S/o Shri £iebi Ram Meghwal aged about 36 years,
resident of Ward No. 19, Meghwa' Mobhalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech) B1kaner

2, Hari Prakash Suthar S/o Shri Kishan _,al Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohal'a Bikaner, at present employed as Casual
Data Entry Operator in the Office ofllO Ward 1 (2), Blkaner -

3. Rajesh Kumar Jhungh S/0 Shri Champa Lal Jhungh aged about 26 years,
resident of Opp. Nagar Nigam Bhandar, Kamla Colony, Bikaner, at present
employed as Casual Sweeper, in the office of JCIT, Range-1,Bikaner.

4, Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
of Behind OBC Bank, Chhimpon ku Mohalla, G.S.Road, "Bikaner 334001, at

e present employed as Casual Data Enury Opelatm in the Office of ITO, Ward 1 (4),
—_ Bikaner. 4
5. Praveen Sharma S/o Shri Charanjeet aged 29 years, resident of Ward No. 8, Near

Shiv Mandir, Kashmiri Mohalla, Jetsar, District Sriganganadgar, at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh.

6. Sukhvinder Singh S/o Shri Gurmej Singh aged 29 years, resident of House No.

145, Jakhad Colony, Near Agrasen Nagar Sriganganagar, at present employed as
Casual Waterman in the Office of ITQ, Suratgarh. R

OA No. 519/2011

L. Kamal Kishore Swami S/o Shri Hanuman Das Swami aged about 26 years,
resident of Outside Usta Bari, Near Harsholay Talab, 1Chhota Ranisar Bass,
Bikaner — 334001, at present emp]oyed as Casual Data Entry Operator in the
Office of CIT (A), Bikaner.

2. Shiv Kumar Swami S/o Shri Hanuman Das Swami’ aged about 32 years resident
of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
001, at present employed as Casual ‘Data Entry Operator in the office of ITO,
&\ Ward 1 (3), Bikaner. : , S

Jitendra Jhungh S/o Shri Champa Lzl Jhungh, aged about 33 years resident of
v Opp. Nagar Nigam Bhandar, Kamla Colony, Blkaner at present unployed as
Casual Sweeper in the Office of CIT, Bikaner. : ‘

4. Ram Swaroop Meena S/o Shri Mohm Lal Meena, aged about 36 years, resident
of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, 1Via Chala, Tehsil
Srimadaopur, Sikar 332 737, at préesent employed as Casual Waterman in the

<. . Office of JCIT, Range — 1, Bikaner.

5. A"--‘lermal Kumar Kheriwal S/o Shri Surja Ram Khedrlwal aged about 37 years,
resident of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 003, at present
g employ,d as Casual Data Entry Operaior in the Office of ITO (Tech.), Blkaner

' | R"g Kumar Barupal S/o Shri Dala R 111 Barupal, aged 37 years, resident of Ward
No’ 19, Meghwal Mohalla, Shriramsar, Bikaner, at present eanpioyed as Casual
. quu- nan in the Ollice of ACIT, Ci xcle -1, Bxkaner
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QA No. 16/2012 2

Yashwant Kumar Rawal S/o Shri Bhanwar Lal Rawal,
Resident of Village Sarneshwarji, Post Office Mandwa,
Dist.Sirohi, ut present employed onthe

Post of Casuul Chowkidar in the office of -

Income Tax Office, Mount, Abu,Dist.Siroli.

0A No. 482/2011

1. Tabish Anwar son of Shri Anwar Hussain,
Resident of 164, Mohan Nagar-A, BJS Colony
J odhpur at present employed as Castial Computer
Operator in the office of JCIT-1, Jodhpur.

2. Jagdish Singh Rathore son of Shri Mangu Singh,
Resident of Near Kalka Mandir, Maderna Colony,
Jodhpur at present employed as Castial Computer :
N Operator, in the office of Income 'lad War-1 (1), Jodhpur, -
3. Rajendra Kumar Parihar son of Shr'il Om Prakash Parihar,

Resident of Indra Colony, Mahamaidir Jodhpur
At present employed as Casual Computer Operator,
In the, oifice of Income Tax Ward- I(2) Jodhpur.

4. Kanhaly'l Lal Son of Shri Basti Ram
Resident of Gali No.1, Gandhipura, BJS, Jodhpur .-

At preéent employed as casual Compter Operator in the ofﬁce

Of Inécme Tax Ward-1(3), Jodhpur.

5. Vipul Tandan son of Shri Krishan Kumar Tandon,
Residént of 25/E-29, CHB Jodhpur at present
Employed as Casual Computer Operator
In theoftice of Income Tax Ward-1(3) Jodhpur.

O'A No. 4832011

1. Ramesh son of Shri Gopi Lal, e
Resident of Gandhi Chowk,Sardar Pa: cl Marg,
Jalore at present employcd as Casual®:
Comptiter Operator in the oftice of lnx,ome Tax
N -Oftlcur Jalore.

Raju Ram Mali son of Shri Amara, resident of
Behind FCI Godown, Jalore at present employed
As Castial Chowkidar in the office of lncome

Tax Off:cer, Jalore.

o

) “Narpat Lal Parihar son of Shri Chhog,'t Ram,

,-‘f.}/ ".7‘
’/,57‘ e Res1dem of Indra Colonyu, Kalapura Shivganj
/;i&i“ 7k N DlSt Sirchi at present employed as Casyal
b (;ho»,vl\xd ar in the office of Income Tax Ofﬁcer,

S)Loin

:Hglcsh Chandra son of Shri Magan La‘

A Resident of Near,New Bus Stand, Gali No.
~"Sirohi, .t present employed as Casual W;lturman
in the office of Income Tax inlcu SlfOlll

i




&
J

- 5 employed on the post of Casual Chowkdlar in Guest Few Ce L g
.. ‘House, CCIT Office, Jodhpur, o = h.

wn

QA No. 484/2011

. Near Old Police Line, Jhupdi Road, Sirohi at present

Smt. Lallta wife of Shri Himamt Kumdr re51dent of =

employed as Casual Safai Kannachm in the ofﬁce of Income
Tax Oflicer, Sirohi. L : .

1.

LI
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O A No. 485/2011

Jitendra Kachawaha son of Shri Mishri Lal
Resident of Near Raj Mahal Middle School, -+
Ajay Chowk, J odhpm at present employed as Casual
Computer Operator in the Income Tax Office,Circle I, J odhpur

Deep Smgh son of Shri Bhanwar Ssmbh o
Resident of Mata Ji Ka Gole Mandir;:Maderna Colon
Jodhpur at present employed as Casual Computer .
Operator in the office of Income Tax Ward-2(2) Jodhpur

Ugam Singh son of Shri Chandra Smgh remdent of -
Near Kalka Mandir, Maderna Colony; Jodhpur at
Present employed as Casual Computer Operator in..
the office of Income Tax Officer (Tech) Jodhpul

Kushal Singh son of Shri Bhanwar Smgh :
Resident of Mata Ji Ka Gole Mandir, Maderna Colony,
Jodhpur, at present employed as casual Computer -© -, - .
Operator in the office of Income Tax: Ofﬁcer (Aud1t) J dh ur,

Daulat son of Shri Suraj, 1eSLdent of o
Opp.Mahamandir Railway Station, Ram Bag Scheme
Jodhptu at present employed as Casual Peon
in the oftice of Income Tax Ward- I(l)

J odhpm

Pl

*'5:

Praveen Singh son of Shri Madan Sm;:h LT
Resident of 1/S Hem Singh Katala, Mahamandir
Jodhpur at present employud as Casuii} Peon in the olﬁce
Of Income Tax, CCIT, Jodhpur. ' ~

Mahendm Singh son of Shri Amar Smgh z o
Resident of Abaynagar, H.N0.95-A, Niyatavera, Mangra Pungra,,’jgf.i""'

Jodhpur at present employed as Casual Chowkldar in the office.” -
ofInuomu Tax, CCIT, Jodhpur.

Suresh Kumar son of Shri Kishan Chand Samanya
Resident of Kalal Colony, Gali No.9 ;. :
Inside Nagauri Gate Kila Road, J odhpur at present

Sat.veel Son of Shri Bhanwar Lal, resident of R
Plot No.8, Near Central Jail, Keshar Bag, Ratanada ~ - -
Jdd,hpt[ at present employcd on the post of o
Gasmal Chowkidar in Guest House, COiT

/,@f‘l 3&, lodh pur.
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OA No. 464/2011 |
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OA No. 46572011

Arun Kumar son of Shri Hansraj
resident of H.No0.55, Prithvipura,

Rasula Road, odhpm at present cmployed
On the post of Peon, in Income Tax Office,
Paota C Road, Jodhpur.

Santosh Kuamr son of Shri Tara Chand Chandel
Resident of Gali No.04, Kalal Colony, Nagauri Gate,
Jodhpur at present employed on the post of Peon
in come Tax Office, Paofa’ C Road Jodhpur, *

Raju son of late Shri Bhanwar Lal, resxdent of H No 29,
Shankar Nagar,Sangariya Fants, : .
Jodhpm at present employed on the. post of Peon ..‘
in Income Tax Office, Paota CRoad Jodhpur,

Ma 1u]dn Gurger son of Shri K1shan LalLal % SR
Resident of Plto No.173, Ist C Road Paota Jodhpur Income

Tax Colony at present employed on the post ofPeon :
in Income Tax Office, Paota C Road Jodhpur.

Chandm Prakash son of Shri Dev Dé;s Rankawva_t’-' i)

Resident of Near Gokul Niwas, Umed Chowk, -+
Jodhpm at present employed on the post of Peon
in Income Tax Office, Paota C Road, J odhpur :

Deepa Ram son of Shri Raju Ram, resident
Of near Income Tax Department, Balotra,
Distt. Barmer at present employed ofi the o o
Post of’ l’uon/Computm Works in the: RS TR
Office of Income Tax Officer, Balotza Dlstt Barmex

L
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- .-““\ Resxdent of Gangri Chowk, Mithri,

Gopal Lal Prajapt, son of S i Kana Ram
Resident of Om Colony, Gangwa Road,
Makrana, Dist.Nagaur at present employed
As Casual Computer Operator in the office :
Of Income Tax Officer (DDO), Mak&ana DlsttNagaur X

Anand1 Lal Saini sons of Shri Haldeeu Ram,
Resident of Near Trimurti Mandir, -
Jhaira Talab, Makrana, Distt. Nagaur o '
at present employed as Casual Compl.u,r Ope1at01 in the ofﬁce
Of Incomu Tax Offidér (DDO), Makalana Distt.Nagaur..

Tikam Chand Sen son of Shri Gordhan. Lal,

sil NawaClty, Dist. Nagaur, v
*\ %t resent employed as Casual Peon -
lnaai e office of Income Tax Officer (DDO)
Makm ana,Distt. Nagaur,

r‘,' r
a“ A i
SRS A
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‘Hukum Chand Shin son of Shri Gordhan Lal, 5
"Resident of Gangri Chowk, Mithri,, Telml Nawa Clty,
Dist. Nagaur at present employed as Ca:nal

"+ Chowkidar in the office of Income Tax’ Dfﬁcer (DDO) v
Makarana, Dist.Nagaur. _

" 0A No.466/2011

1. Manoj Kumar Bora S/o Shri Ma gan Lal Bora aged about 43 vyears, R/o
Gungsa Ki Gali, Lohiyon Ka’ Chowl\ Nagaur, at present employed as Casual
Computer Operator in the office of Income Tax Officer, Nagaur.

Salyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o

Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedlc MG Road, Nagaur, at

presznt employed as Casual Computer Operator in the otﬁce of Income Tax

ofticer, Nagaur.
3. Nitesh Toawat S/o Shri Narendra Kumar Tolawat, aged about 26 years, R/o

N Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as

P Casual Computer Operator in the office of Income.Tax Officer, Nagaur. .

A 4 Narendra Meena S/o Shri Gokul la] Meena, aged about 29 years, R/o village
Kalandrapura, Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur. . .

5. Laxman Singh S/o Shri Ram Dev, aged about 25 years, Rio Kasalwcna,
Nakash (Jate Nagaur at present employed as Casual Chowk1da1 n the office
of Income Tax OfﬁLCI Nagaur.

o

QA No.467/2011

- L Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o Azad Chowk, Ramawat Streef, Barmer, at present employed as Casual
Computer Operator in the office of lneome Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Gena Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDO), Barmer.
3. Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghati,
Batasagar, Jodhpur , at present eraployed as Casual Peon ,n the office of
Income Tax Officer, Ward-1I (I), CIT 1%, Jodhpur, - *7 ~
4. Smt. Lalita W/o Shri Ashok Kumdr, aged about 36 years, R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at'present employed as Casual Peon in the
office of Income Tax Officers (TDS= l) (DDO), Jodhpur
X &

—

N
B OA No0.468/20%1

o

1. Inder Singh Chauhan S/o shri Babu umgh Chauhan, aged about 31 years, R/o

Madérana Colony, Near Kalka Mata-Mandir, Jodhpur At ptesent employed as

Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur. ..
2. Pradeep Singh S/o shri Sawai Singh, R/o Sadar Bazar, Dhan Mandl, Jodhpur

at present employed as Casual Labour (Peon) in ‘the’ ofﬁce of ITO TDS-1I,
Jodhipur.

Amrav Dan Charan S/o Bhanwaz Dan, aged about 28 years R/o
Higlaghnagar, Laxman Ghati, Soorsagar, Jodhpur at present employed as
s> Casual Labour (Peon) in the office of [TO TDS-II, Jodhpur. " '

.- Manisha D/o Shri Bali Siugh, af,ul about 24 .years, R/o Nathu Ka Nohra,
‘Kubiaa Ka Bas, Umed Chowk, Jodhpur at present employed as Casual

Computu Operator in the office of Asstt Commissioner of Income Tax —
lDS 11, Jodhpur.




| (By Advocale Mr. JK Mishra in all the above ,euses)
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1. Union of India through Secretary, Ccutral Board of Duect Taxes Munstry of

Finance, Government of India, North Block New Delhi. ~

The Principal Chief Conuoller of Accounts (Pr.CCA), Central Board .of Direct

Taxes, New Delhi.

Chief Commissioner of Income Tax (CCA) C.R. Bulldlng, Statute C1rcle B.D.

Road, Jaipur. '

4, The Secretary to Govt. of India, Mrmstry of Personnel Public Grlevances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.

5. Chief Commlssroner of Income Tax, Paota CRoad, J odhpur-II J odhpur

Respondents

o

W

(By Advocate Mr. Varun Gupta for R 1to 3 & 5 and Advocate Mr V1n1t Mathur ASGI
with Ankur Mdtnul for R.4)

a

0A No.386/2011

g o Lo

1. An:l Kumar Solanki S/o Shri Bhanwar Lal Solank1 aged about 26 years R/o

H.No.6, Baldev Nagar, Mata Ji Ka Than Road, Mangra- POOH_]“., Mandore,
Jodhpur, at present employed on the post of Peon in the ofﬁce of Commissioner
of Inceme Tax-11, Jodhpur.

Deepuk Parihar S/o Shri Dhanraj Pauhar aged about 23 years, R/o Mahyon
Ki Dhani, Pipar Road, Jodhpur, at present employed on the post of Peon, in the
office of Assistant Commissioner of Income Tax (HQ), O/o Commlsswner of
Income Tax-11, Jodhpur. ’

Purkh Das S/o Shri Dhan Das, aged about 32 years R/o Vl‘lage Binjwariya,
Via Tiawari, Tehsil Osian, District J odhpur at present employed on the post of
Peon, in the office of Income Tax Officer, Ward-3 (4), Jodhpur, '

()

(U8 ]

4, Prent Prakash Sahu S/o Shri Poona’Ram Chaudhary, aged about 23.. years, R/o

Income Tax Colony, Mandore Road, Jodhpur, at present employed on the post
of Peon, in the'office of Income Tax Officer, Ward-1 (2), Jodhpur.

OA No.387/2011

1. Jaideep Solanki S/o Shri Nirmal Sbianki aged about 30 years, R/o “Mohan

Villa”, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at present er-ployed on .

the post of Computer Operator, in, the office of Income Tax Officer, Ward-
3(1), Jodhpur.
2. Bhawani Singh S/o Shri Kuku Smgh aged about 27 years R/o D. S Colony,
Near-Medical College, Jodhpur, at present employed on the post of Computer
Operz.tor, in the office of Commissioner of Income Tax-II, Jodhpur..
Maliaveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24

w

years R/o Income Tax Colony, Mandore Road, Jodhpur, at present employed -

on-ihz post of Computer Operator, in the office of Addl, Commrssroner of
Income Tax, Range-3, Jodhpur. ' AN
4, Rakesh Puri S/o Shri Govu.d Puri, aged about 23 years R/o Mata Ji Ka Than,
Mangra Poonjla, Mandore, Jodhpur. at present employed on the. post of
Computer Operator, in the office of Ass1stant Commxssxoner of Income Tax,
Circle-3, Jdohpur.

Infront of Shiv Mandir, Ratanada, Jdhpur, at present emplo yed on the post of

o\ Computer Operator, in the office of Income Tax Officer, “y»’frr -3(2), Jodhpur

\ // i

Surendra Bhati S/o Shri Kishori i.a%, aged about 34 years, R/o Street on. .
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6. Shankar Lal Parmar-S/o Late Shri Mana Ram, aged about 35 years, resident of
C/c Shri Arjun Singh Prajapat, P.No.8, Ram Nagar, BhadWaswa Jodnpur, at
present employed on the post of Computer Opuator in the office of Income
Tax Ofticer, Ward-3(4), Jodhpur.

7.

(By Advocate' Mr. JK Mishra in all the cases)

Yersus

. Union of India through Secretary, Ceatral Board of Direct Taxes, Ministry of

Finance, Government of India, North Biock, New Delhi. -

The Principal Chief Controlloer of Au:ounts (Pr CCA), Central Board of Direct
Taxes, New Dehi.

. Chief Commissioner of Income Tax (CCA), C. R Buﬂdmg, Statute Circle, B.D.

Road, Jaipur.

The Secretary to Govt. of India, Mmlstry of Personnel Pubhc Guevances and

Pensions, Department of Personnel and Training, North Block, New Delhi-110
001.

(By Advocate Mr, Varun Gupta for R 1to 3 anc IAdvocate Mr. Vlmt Mathm ASGI wuh

Ankur Mathur for R.4)

OA No.91/2012

L.

|88

y
14

4
—

(9%}

wn

1.

Gauri Shankar S/o Shri Kishn Lal Maru,

R/o Ward No.18, Naiyon-ka-Mohulla,]

Napasar, Bikaner at present ' el R
Employed as Casual Chowkidar, in the'office - =700 0"
Of Assistant Commissioner of Income Tax o
(Central), Bikaner.

Mohd. Umar S/o Shri Anwar Ali, Rio T dyeon—ka—Mohulla
Near School No.9, Fad Bazar, Blkanex .

At present employed as Casual Walertraan

In the oftice of Assistant Commissioner of

Income Tad (Central), Bikaner.

(By Advocate Mr. JK Mishra)

Vs

Union of India through Secretary, Central Board of Di;ect Taxes,"Ministry of

Finance, Government of India, North Block, New Delhi. .
The Principal Chief Controller of Accounts (Pr CCA) Central Board of Direct
Taxes, New Delhi.

Chief Conimissioner of Income Tax (C(,A) CR. Bulldmg, Statute C1rc e, B.D.
Road, Jaipur.

The Secretary to Govt. of India, Ministry of Personnel, Public Grlevanccs and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.

Assistant Commissioner of lncome T'l( (Centml) Ayakar Bhavan Rani Bazar,
Bll\amr

_..-.(By Advocate Mr. Varun Gupta for R Tto 3 & 5. and Advocate Mr Vinit Mamur ASGI
(Y §t11 Ankur I\hmul 101 R.4)
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Gopal Kasar S/o Shri Panna Lal Kasam

At present employed as Casual Computex Operator |
In the oftice of DCIT, C.C.], Udaipur O/o the JCIT
Central Fange, Udaipur. ‘

Mukesh Gayri S/o Shri Vardi Chander Gayri,

At present employed as Casual Computer Operator
In the oftice of ACIT, CC.2 Udaipur O/o the JCIT, ‘
Central Range, Udaipur.

Harish Lakshkar S/o Shri Labh Chand Lakshkar,
At present employed as casual Computér Operator
In the office of JCIT, Central Range, Udaipur.

Miss.Priyanka Soni D/o Shri Arunji Swamkar,
At present employed as casual Computer Operator
In the oftice of JCIT, Central Range, Udaipur.

Moti Lal Dangi S/o Shri Puraji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

“Rop Lai Dangi S/o Shri Dulaji Dangi,

At present employed as Casual Peon in the
Office of JCIT, Central Range,Udaipur. -

OA No. 173/2012

1.

2

(O5)

Pushkar Lal Dangi S/oShri Udai Lal Dangi,
At present employed as Casual Driver

" In the office of DDIT, Inv.I, Udaipur

O/o the Addl. DIT, Inv.Udaipur.

Balu Ram Dangi S/o Shri Ram Lal-Dangi,
At present employed as Casual Peon,
In the office of DDIT, inv.2. Udalpur O/o the AddL.DIT

[nv.Udaipur.

Vijay Lohar S/o Kishan Lal Johar, :
At present employed as Casual Peon, in tne office of
the AddLDIT, Inv. Udaipur.

Poonam Chand Meena S/o Shri Narayan Lal Meena

At present employed as Casual Peon,

In the orfice of DDIT, Inv.2. Udaipur O/o the AddL.DIT
Inv. Uddll)Ul

Smt.Sushila Bali Sonawat W/o Shyam Lal Sonawat,
At present employed as Casual Sweper,
In the office of AddLDIT, Inv Udaipur. ™

“ % Kamlesh Verma S/o lat Shri N.L. Vermi,
At preseit cmployed as Casual Compu:c: Opelator e
I lhu o' Gee of th DDIT, Inv.2 UddlpUl o the AddL.DIT, Inv. Udcupur._ﬂ



N

7. Yashwant Joshi S/o Late Shri Mohan: Lalji Joshi,
At present employed as Casual Computer Operator,

In the oflice of DDIT, Inv.2 Udcupui Olo the Addl DIT
Inv.Ucaipur.

(By Advocate Mr. JK Mishra in all the abave cases)
Vs. |

1. Union of India through Secretary, (‘.I tral Board of Dlrect Taxes Ministry of

Finance, Government of India, North Block, New Delhi. . o
2. The Principal Chief Controller of Accounts (Pr. CCA), Central Board of Direct
Taxes, New Delhi.

Chief Commissioner of Income Tax (C’”A) CR. Bulldmg, Statute Circle, B.D.

Road, Jaipur.

4, The Sccretary to Govt. of India, Min 1suy of Pursonnel Public Grievances and

Pensions, Department of Personnel and Training, North Block, New Delhi-110 001,

5. Joiwt Conunissioner of Income Tax f:f entral Range), 3" .,,1100‘, Mumal Towers,
L 16,Saheli Marg, Udaipur., "

0. .

(By Advocate Mr. Varun Gupta for R 1to 3 &3,

(None for R.4) '

)

ORDER

Per: B K Sinha, Administrative Member

These  applications  have  been  directed ~against the  order

No.F/Mo/CCIT/JPR/AAL.CIT (Hgrs) /2011-12/710 dated 31/5/2011, of the third

respondent [A1l] and OM No0.49011/31/200&-E5tt© dated 12.9.2008 of 4" respondent

[A2]. As these have the same cause of act'ion}“:z;ill the applications are disposed of by this

common order.

Reliefs sought for: .

“(i) That the applicants may be pertaiited to peruse this joint application on
behalf of five applicants under Rule 45 of CATProcedure Rules, 1987

(i) That impugned order dated 31.5.2011 (Annexure.Al} issued. by 3"
respondent may be declared illegal. and the same may be quashed. The
respondents may be directed to make payment to the applicant @ 1/30" of the
- pay at the minimum of the time scale of pay of the Group D staff plus dearness
allowarnces i.e, Rs. 292 per day as basic pay w.e.f. 17.2008 and applicants
allowed with all consequential benefiis including the due arreais thereof, The

-, \*\ accordingly.
N ,?\
£ \.:“\ / “‘ R3S
i A

OM dated 12.9.2008 [Annexure.A2) may be ordered to. be modified

- e —

—
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(iii) That any other direction.cr orders may be passed in favour of the
applicants, which may be deemed just and proper under the facts and
circumstainces of this case in the interest of justice. )

(iv) That the costs of this application may be awarded.” _'

2 All these OAs have been accompanied by Rule 4(5) App_licgtionfd";bi‘;filing the joint

application. These have been allowed.

Case of the applicants

R |
i,

3. The case of the applicants in brief is thé’tf the applicants were initially engaged as

o

daily wage casual workers to work as casual computer operator/peon etc. on the dates

£

mentioned against their names in Income Tax office along with their, educational

qualification as per the chart below:

Date frorh working

OA No. | Name of applicant(s) Educational
! L qualification
| OA531/2011  : Abdul Kadar MA v | 1.9.2004
? ~Ajit Singh Chauhan BA ‘ 1.4.2005
'\ - Bhunveshwar Paneri BA i+ 15.4.200%
; ! Dinesh Jain B.Com %.2,5.2002
| | HiraLal Dangl 7th .. .[15.2007
'0A530/2011 | Nagaraj Meena MA - --. |11.5.2004
.| Narayan Lal Dangi A | 2.2.2010
i Narbada Shankar Menariya 8th 1.5.2003
' Narendra Bhatnagar ’ BA 1.7.2007
. Narendra Purbia 11th 22.9.200;
"OA529/2011  Vikram Arya gt 1.10.2607
, . Ramesh Kumawat BA 2.5:200:
| I Prakash Harijan ™ 4.2.2002 v
4  Iswar Lal Prajapat BA 1.8.2005
AmbalalMeena o 2.1.2004
0A 532/2011 1 Manish Rawat B.Com - 1.2.2004
! Manohar Singh Meena gh 24.11.2010
: i Padmesh Sharma MA 11.9:2007
. Praveen Sandhaya BA - =] 21.10:2005
Pushkar Choudhary BA .| 1.4.2004
{0A 533/2011 i Vijay Singh Chouhan gth 24,11.2001
! Vinod Kumar Chouhan 1™ 1.10.2001
Yogesh Meena oth 10.6.2002
Kishan Lal Meghwal - Bho 7.6.2005
BA.BEd

| Mukta Sharma

1.10.2007




e, _....l

Q‘-l NS
| 0A534/2011 Naresh Menaria BA 1.7.2007
Pankaj Joshi BA 1,3.2007
i Prashant Singh Ranawat MA 1.10.2001
| Rekha Gehlot gt 11.5.2007°
I Rugesh Dangi 8th 1.1.2005
| 0A535/2011 ! TejiLal Meena gh- 27. 5 vm
 Tilkesh Soni MA. 1.7.2007
Yashwant Purohit BA 1.2.2004
Niranjan Nath 8th 13.7.2001
. Dinesh Harijan 20.12.2004
o _Kishan Lal Dangi _ 9th 1.7.2006
- 0A 536/2011 " Ravi Shankar Bagoria BAllnd . 5.12.2008
; Sashi Kala Gari Saksar - -5.6. 2002
Vishram Bairwa 122t 2.3.2002
: ' Bajrangi Yadav gL .| 6/2004
l | Mahendra Singh Rathore 12th w71 12.4.2006
| OAS537/2611 | Sohan Lal Dangi g™ 172007
Yt . Sonali Patwa MBA 10:1.2005
‘_(___} iSonu.Chouhan ' 9th 1.8.2005
i Vardi Chand Dangi 5 5.6.2002
i\ VarshaMehta o MA MBA 20.9.2004
| OA538/2011 | Jai Singh Sarangdevot BA | 1.6.2002
| . Jaswant Singh BA 16.6.2008
! ' Kamilesh Kumawat lind year BA 21.5.1999
Kanhiya Lal Dangi gth , 6.11.1995
; " Kishore Kumar Yadav 8th | 1.4.1995
OA saq/zon " Kuldeep Singh gt 1.2.2005
; - Mahesh Chandra Kulambi BA . 1.6.2002
3 : Mahesh Nagda MA . | 1:6.2002
| Manish Sanadhya BA " 1.3.2008
. I'Manisha Sharma MA 15.4.2002
| 0A540/2011 | Rajesh Rathod (Sunil) gh ~|112001
l | Rajmal Mali 10th 1442008
E | Smt.Geeta Bai Saksar | 1.4.95
‘ Sohan Lal Meena & 20.12.2004
| Sunil Sukhwal o 1,12.2006
TOA541/2011 "Ambalal Gameti 70 25.11.2004
‘ Deepak Dangi 10th 17.3.2007
i i Dharmendra Kumawat Dip.Enge. 5.1.2004
. ; ' Gopal Dangi 10th 7.7.2007
N\~  Jumme Khan Pathan 12 1.6.2006
3R 5a2/2011 | Devila 'BAPGDCA | 1.7.2009
| | Poonam Chand 12" 30.5.2002.
il ‘ Ashok Kumar Sharma MA B.Ed 19.11.2009
! | Barma Meena Sth 16.5.2011
| "OA 56072011 "I'Gaurav Sharma MA .| Nov.2007
l { Manish Sharma B.Sc (Maths) Nov.2007
; ; 8th S
{ _Bhanwar Lal Mund Pug. 2004
i OA 498/2011 | Sanjay Kumar Kumar BA 27.10.2006
R * Sarwan Kumar 5t 30.4.2007
S i Dinesh Teji MALLB "~ 1.8.2003
] o o " Suresh Kumar BA 1.7.2006 .
e .‘\ L _HariSingh o Sth 1.4,2004
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i DA 499/2011 | Rajendra Gurjar g
! ! Hansraj gt
{ ! Gautam Samariya gt
_______ Narendra Singh 10th
| OA )A 50072011 f Shailendra Shankhala MA B
; Alok Vyas BA
! Gulab BA
o Amxt Ea~nd1t MA
: 0A 501/2011 " Lal Chand Nath BA
" Amar Singh g
‘ . Iswar Sharma 10"
i | Sharwan Bhati gh
L Lalitkumar BA
' 0A502/2011 | Lalit Gehlot 8" ,
} ~Tulsi Ram g
! ' Sharwan Vyas MA
Smt.Bhanwari Devi gt
i Kailash Kumar Chawariya 12" " ~
: - Dinesh Vaishnav 10th .
H - _A&.\
OA 511/2011 Vinod Godara BA - f Ol LU0
) . Ramesh Soni B.Com-ll Yr
= - Randhir Kumar BA
i + Subhash Chander MA
!  Sohan Singh 10th
L 0A512/2011 . Mohd fran gth
| " Vikram ‘ 10th
! ! Ratan Lal 3th
. xishore st
0A51772011 ! Vimal Kumar Swami MA
: . Krishan Kumar Kansara 12"
i Madhuri Sarswat BA
! Shravan Kumar Shankhla BA
. Mahender Singh Parihar g"
7 " Ravindra Kumar 8th _
"0AS18/2011 | Sharwan Kumar Meghwal gt
5 Hari Prakash Suthar B.Com
Rajesh Kumar Jhungh Sth
: . Mahender Kumar Ramawat MA .
: . Praveen Sharma bA f ‘
* Sukhvinder Singh 12th | . A~
i ! ’ ]
S T —— : : ; N
: 0A519/2011 Kamal Kishore Swami B.Com ' ’
‘ . Shiv Kuamr Swami BA 10,
" jitendra Jhungh 5t 41358
. Ram Swaroop Meena 7t
. Nirmal Kumar Kheriwal MA 5.00,2001
' Raj Kumar Barupal BA 1.4.2004
' Jitendra Singh Rajput BA , 30.12.2010
! Jitender Sharma BA Il,IT : 24.8,.:( 09
Ratan Lal Sen M.Com . | 2.12.7002
N BA. | 29.3.2007
A\\ Abdul Qadir BA-II [13,10.2008




"

0A 5242011 Raj Kumar Mali B.Com(U/S) | 2+4.8.2002
! Bharat Kumar Modi Dip.in Inf.Tech i 21.2.2010
BSCIT
Gaurav Chouhan Hr.Sc. 14.3.2011
Pushpkant Sharma 2.1.2002
OA 16/2012 Yashwant Kumar Rawal 10" 1.10.2008
| 0A77/2012 Ram Sagar Meena 10" 1.6.2006
0A 91/2012 Gauri Shankar g 11.1.2002
! Mohd.Umar 1ot - -Aug. 2007
0A 172/2012 i Gopal Kasara MA DLL 21.2.2002
. Mukesh Gayri M.Com.BEd 18.6.2002
' Harish Lakshkar BA, Bed '| Aug.2008
Miss.Priyanka Soni B.Com.B.Ed.- -.{ Nov,2008
Moti Lal Dangi 7™ jan.2002
Roop Lal Dangi 8th April 2002
0A 173/2012 Pushkar Lal Dangi 10" 1.6.2006
o ® Balu Ram Dangi 12 6.6.2007
L\_/( i, BAIl
A | Vijay Lohar 1.4.2008
v Poonam Chand Meena 3th 5.6.2007
) Smt.Sushila Bai Sonawat semii 1.7.2005
Kamlesh Verma 8.Com | Aug.2007
Yashwant Joshi MA Dip.Computer . |.8,6,2009
0OA 386/2011 Anil Kumar Solanki BA Il 27.6.2002
Deepak Parihar BA | 6.8.2007
Purkh Das BA Ist 20.12.2001
L Prem Prakash Sahu B BA . 1 24.7,2007
0OA 387/2011 Jaideep Solanki BA 19.6.2002
Bhawani Singh BA Ist 20.7.2002
Mahaveer Singh MA 26.6.2008
Rakesh Puri 12" 6.8.2007
Surendra Bhati BA 4.8,1999
Shankar Lal Parmar MA 18.2.2002
' OA 482/2011 Tabish Anwar 12" 18.6.2007
Jagdish Singh Rathore BA 1 1.4.2003
Rajendra Kumar Parihar BA 6.7.2002
Kanhaiya Lal BA 21.8.2004
Vipul Tandan BA | 5.10.2006
Ramesh MA | 1:12.2007
Raju Ram Mali 5th .| 1.4:2009
l Narpat Lal Parihar 9th 1.2.2003
Hitesh Chandra 9th 1.1.2003
| Smt.Lalita 9 th 25.3.2003
42014 Jitendra Kachawaha BA 15.10.2002
= Deep Singh BA 4.9.2002
’ Ugam Singh BA 1 25.11.2002
Kushal Singh BA 25,10.2002
Daulat B 8th 123.11.2006
0A 485/2011 Praveen Singh 12 th 1 1.19.2002
Mahendra Singh 8th -1.15.5.1897
| Suresh Kumar 8th | 2:12.2008
\ Satveer ) 8th "~ ]21.6.2007
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- OA 464/2011 Arun Kumar 8 th 1.5.1996
Santhosh Kumar 8 th 7.12.2007
Raju 5th 20.5.1997
Mahendra Gurger 8 th 6.8.1997 :,
_Chandra Prakash BA Pass | 1.5.2002 i
o DeepaRam BAPass 7 |Sept.2007 |
0A 465/2011 Gopal Lal Prajapat 12 th pass 1.9.2006 i
| “Anandi Lal Saini 12 th pass Jan 2008 |
. Tikam Chand Sen 10 th pass 18.2.2003 ’
_ " Hukam Chand Sainj_ . 12 th pass 22.7 2007 )
OA 466/2011 Manoj Kumar Bora Not indicated | 15.3.2002
_ : M.Com ;
Satyanarayan Kansara M.Com August, 2005
Nitesh Tolawat 8 th Dec. 2006
- Narendra Meena 10th 1 9.20.2007 i
| . LaxmansSingh . j16102009 | .
OA 467/2011 Chandra Prakash Not "1 24.8.2009 S
' mentioned N
'-\,.__\
— Bhanwar Lal Chaudhary .do. 28.8.2005
Lalit 10" pass 1.1.2008
: _ Smt. Lalita 12%pass | 12.4.2004
0A 468/2011 Inder Singh Chauhan 12 th | 13.1.2000
-Pradeep Singh 8th | 19.3.2008 :
Amrav Dan Charan BA 8.1.2052 !
Manisha __|BA 10.7.2008 5
4. The applicants contend that they wera engaged on daily wages they have been
primarily performing auxiliary office duties from time to time as per the orders of their
. officials in charge on full time duty of eight nours a day. There is no difference between
the nature of work entrusted 5 them and that being performed by the regular
_m-pftl);y\ees which they have discharged to the full satisfaction of the respondents. The i
: '5. «'./l’ -\.;\ ' - . L s
;fi 3 appli\e‘aht‘::; alsc: refer to OM No. 49014/2/86 Estt.(C) dated 7.6.1958 ¢f tire respondent ™=~
¥ it ' :
i S : depa,’r}c,me;,nt [A3] which inter alia provides that where the nature of work entrusted to
g 8 ol
‘S'-'-" AR S

-
"
e

//i-';'—\ . ._1"-_ ’ . : .
~Hcasual workers and regular employees is the same the casual workers may be paid

ot A ‘ s ‘ !
" "at the rate of 1-/30”‘ of the pay of the minimum relevant pay scale wlus dearness

allowance for ‘aork of eight hours = day. Where the work being do\ri:é by the casual

workers is different from the work done by & regular employee the casual workers may

be paid only tle minimum wages notified a2y the Ministry of Labour or the State

) DI

PP S )

\ Government/U~ion Territory Administratior, whichever is higher as per the minimum
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wages Act, 1948. Where a ‘Department is already paying daily wages at a higher rate
the practice is to be continued with the zpproval of its Financial Ad;i;or. The casual
workers are to be paid weekly off after si.x days of continuous work. The DoPT issued
another circulalr dated 10.9.1993‘ relating to the grant of temporary status and
regularizaticn of casual workers under the directives of the Principal B_énch of CAT dated
16" Feb. 1990 in the ¢ase of Rajkamal and others Vs. Uol. [Ad]. fh; guidelineé dated
7.6.1988 would continue to hold 'good simultaneously. | Accordingly the applicants were
being péaid wé.ges at the rate of 1/30" of the minimum of pay pigs QA and it has been

L~ )

. Periodically revised. The guidelines of the DoPT for merger of the 50% of the DA with
s on A

7 . : .
basic pay dated 31.5.2004 have also been put into effect in respect of the applicants.

[A5]. 'In sum and substance by the time we reach 1.10.2010 we find that the applicants

2

have been paid Rs.292/- per day [A8].

5. The grievance of the applicants arises from the fact that:%t:hé respoendent No.3

issued an order vide his order dated 31.5.2011 [A1] that the recommendations of the 6t
Pay Commission are applicable only to the Ceasual Labourers conferred with temporary
status and are not applicable to the casual wérkers without temporary sfﬁétus. The same
order withdraws the earlier orders and direct's that the applicants be paid at the rate of
/\ Rs. 1647- per day where the nature of the wok of casual workers is the séme aAs fhat of

/,/L%‘g:q}i(“gmployees. The applicants have cone to this Tribunal against the afore order

éa\a_g_qed counsel for the applicants contends that the impugned order is based

‘T .o uponha

L L5
{ .

—;_'ll
.dirgl;t}'y‘é from the Ministry of Personnel Public Grievances and Pension vide its
coeT ;

{

QM‘_-_dat‘e_,'q 12:9/2008 that the 6™ Pay Commis;'s_ion recommendations is only applicable to

-the gif%t(rg./byb’orkers with temporary status. Tne learned counsel for the applicants has
peectg :

argued that the applicants were doing the same work as the ré’éular workers and

Rcontinued to do so. The 6" Pay Commissior: lieport does not exclude them specifically
\ v .

Ry g,n_d had it been.so it would have amounted.to drawing distinction between the same

NN
GJ\
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categories o workers violative of Articles 2.4 and 21 of the Constitution. They are being

treated as separate classes without there h.zing any intelligent di_f-fé"_e_ntia; amongst the
same. The applicants have also referred to the case of Surinder Singh Vrs. Union of
~ India AIR 1986 SC 584 and contend that th"e matter is no longer integra with the passing

of the afore mentioned judgment.

Case of the respondents
6. The cqunsel for the respondents‘:has fully contested tﬁe.OA. The principal

arg>ument of the respondents is that DoPT OM dated 10.9.1993 [A5] was i¥sued in -

pursuance _of udgment of Principal Bench ljof CAT dated 16.2.1990 to grant temporary T~
status and regularization to those casual ié;)our who were employed at il:at point of
time and had rendered one year of contir“uous service in Centrall Government offices
other than in the Departments of Telet:‘é)m, post and Railways. The DoPT had
subsequently issued a clarification vide O No.40011/6/42’(30??5--"‘:35&@3dated 6.6.2002
_clarifying that the scheme relating to the gr(}n{of temporary scheme as b‘er order dated
10-09-1993 is not an on”g;ding”scheme buigl rather one one time dispensztion to those
who had been given temporary status on cbmpletion of 240 days of work,or 206 days in

case of offices having 5 days week. It was further clarified that thosc who had been
granted temgorary status would not be stripped of the same but the those who have A

’

joined the service on a subsequent date cannot seek to derive advantage of this order

for grant of te'nporary status . The nature of work of these employees js different and

as such they are being given wages at the highest of the minimum wages st Rs. 164/-

e

gl

‘ ,"c_,l"é‘é.ri&;_yrovidgs that only the workers wirh. temporary status will continue to receive
; theifwages u~der the instant scheme on the basis of the scaigs:of Group D employees
e ;:\ ;} 2

.- as 'ﬁdﬁﬁand and the corresponding Grad:e..'Pay recommended by the 6™ Central Pay
Vo 77 . L ’

Mission. As such-the agplicants arp noi, entitled to any relief.
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Facts in issue:

7. After having gone through the p!éadings of the parties and listen to their oral

submissions the following facts in issue em=arge:

(i) Whether the applicants have been performing the same nature of
duties as the regular employees?

(ii) Whether the reduction of wages as has been ordered vide the impugned
order [A1], violates Articlé 14 and 21? '

(iii)  What relief(s) if any could be granted to the dpplicants?
Findings

L\// > ;

' Whether the applicants have been perfo; 'ming the same nature of duties as the regular
employees? g
8. The recruitment of casual workers @nd persons on daiiy-wages was reviewed in
the year 1998 on the basis of which the Cepartment of Personnel and Training, Ministry
of Personnel Public Grievances and Pens:cns, issued OM No. 49014/2/86-Estt© dated
7" June, 1988. This OM started by recoghizing that persons on daily wages should not
be recruited for work of regular nature but only for work which is casual, seasonal or

intermittent by nature for which regular posts cannot be created. The OM further

provides:

(iv) Where the nature of work er: trusted to the casual wor !mrs and regular
. employees is the same, the casual workers may be pald at the rate of

1/30"’ of the pay at the minimum of the relevant pay scale plus
‘dharness allowance for wo:k of 8 hours a day.

gﬂcqses where the work dfne by a casual worker is different from the
Worlg done by a regular enipioyee, the casual worker may be paid only
SR tbe /xm/n/mum wages notlfmd by the Ministry of tabour or the State
— , quvernment/Unlon Territor / Admlnlstratlon, whichever is hlgher, as per

paymg daily wages at a hgher rate, the practice could be continued
with the approval of its Financial Adviser.

(ix) Where work of more than crie type is to be performed through the year
but each type of work Adoes.uot justify a separate regular employees, a
multifunctional post may ke created for handling those items of work
with the concurrence of the NMinistry of Finance.

RO, IO
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I’ »d

g, in the y ar 1993 the Prmupal Bench o Central Admlmstratlve Trlbuaal delivered
a Judgment or 16 2. 1990 in the case of Ru,lmmal f'nd others Vs. Union of India and
others (1990) 13 ATC 478 therein it |ssuec. certaln directions to the Govt of india, as

under:

“29, in the light of the’ foreaomg, the application is disposed of with the
following findings; orders and d/rect/ons.

(i) We hold that the present pra":ctice and procedure followed by different
m/n/str/es/departments and’ the offices under them in the matter of
engagement, d/sengagement and regularization of as.lar Jlabourers on
the basis of their separate strength of staff result§in inequalitfes and )
r_n;ust:ce The Government of India, except the Ministry 6f Railways, ’
should be treated as a single unit in the context of engagement and

: regularlzatlon of casual labourers;

(ii) The impugned orders dated 12th October, 1989 passed by the
respondents, are set aside and guashed. .

(iii)  The respondents are dlrected itd continue the services of the appl:can*s

.ds casual laborers i%ithe regu/ar vacancies in the post'oj Group D arising
in the Ministry of Food and (/wl Supplies and its offices at Delhi and to
consider their regularization /nj;;uch vacancies;

(iv)  In case, no vacancies exist in‘the Ministry of Food and Civil Supplles and

its offices, they should be adjusted against the vacancies of Group D

staff, in other m:n/str/es/depa; ‘tments/attachedi/: subordinate offices for

appointment in accordance with the scheme directed to be prepared as
mentioned in paragraph 21 ¢bave. _

The respondents are directe‘d not to induct fresh recruits as casual

labouregs through hmp/oyment Exchange or otherwrse ovorlookmg the

preferent/al claims-of the app[;cants and :

The emoluments to be giveii:to the applicants till their regularization

should be strictly in accordance with the orders and instructions issued

by the Department of Personnel and Training. After their regularization, A

they shall be paid the same pay and allowances as .egu’J‘ employees. 7’

belongmg to the Group D caleqory _ i

The interim order passed :on December 11 1989 and., continued

thereafter directing the respondents that the status quo as regard the

continuance of all .the four applicants as casual labourers, be
ma/ntalned is made absolute.

k

10.  Even a:ter the issue of the afore saidOM as it would appear *rmm paragraph 2

T v A, i
i i ERYH
H it

that the recruitment of casual workers would continue as contained in OM dated

7.6.1988. 0n§31.5.2004 the DOPT issued ;@-evised OM vide No-49014/5/2004-Estt©

directing merger of 50% of the Dearness Aﬂcwance with basis ,r: for,computation of

[

daily rates of wzages of casual labourer as unc?;er:

i
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“The undersigned is directed to say that references have been
received from various quarters swkmg clarification whethker 5635 of
Dearness Allowance merged with basic pay to Central Government
employees w.e.f. 1.4.2004 vide IVlm/stry of Finance, DepartmenK of
Expenditure OM No.105/1/104-IC dated Ist March, 2004 would be
admissible to casual labourers jo: the purpose of computatron of
their daily rates of wages.

. The matter has been cons;dered in consultatlon wrth the

Ministry of Finance and it has been. dec:ded that 50% of the Dearness

Allowance merged with the basic pay will be admissible to casual

labourers with temporary status and also to casual employees who

are entitled to daily rate of wages with reference to the mm.mum of

the pay scale_for corresponding regular Group D official Wi é_} fIst

@Apnl 2004 for the purpose of computation of their daily: raies of

. wages. The casual labourérs entltlea' to daily wages not linked to the

e~ minimum of the pay scale plus Dearrﬁess Allowance for corresponding

" Group D employees or casual work=rs/contlngent employees engaged
on part time basis shall not be entliled to the above benefit.

This issues in concurrence w:ih Department of Expemflture Ic
UO N35.105/1/2004-IC dated 19" M:y, 2004.”

11. On the basis -of the above circuligg the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads aqfollows:

N —

“In accordance with the instructiofn:laid down in the Department of
Personnel & Training Om No0.49014,/2/86-Estt© dated 7.6.1.588 read
with DOPT Circular No0.49014/5/2004 dated 31/5/2004. :sunction is
hereby accorded to the payment of.casual workers paid on daily wage
basis, where nature of work is the sémlxe a that of the regular employees
at the rate of 1/30" of the pay at the minimum of time scale ofpay of
A 1/30" cf (Rs.2550/+ Rs. 1,275+ Rs. 1 109 25/1338 75 ie., Rs. 164 - pr. day
N for& hours of work a day. A

, ¥ g
_ 2, Inc cases where the work done bv icasual work is different from the
i~ work done by regular employees, the daily wages payable will be Rs.
144/- per day in terms of Dy. Labourﬁ Welfare Commissioner (Central)

commurication Ref.No.Dy.LWC(C)/M:/'R/2005/4000 dated 30.9.2005.”

12, The respondent organization acknov./'l"e;_-dged that the workzb=ing done by the
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111/289 dated 18”‘ October, 2010 [A7& A8] The later brought up.t

-

No CC/JPR/ZOOS 09/2773 dated 12/17% November 2008 and Letter No”C.C/JPR/2010-
oayment to be
“made to such employees to Rs. 292 per aay on the basns of the above formulatlon
The apphcants submlfted a representatlon to the\respondents wherem they have
detailed the work being done by them as per the Clrcular No 22 dated 18 1. 2011 ‘under

- the multltasklng scheme. Itis mterestlng to note that the work mvolves a much larger

et

vista than what is ordinarily done by an_?_’average employee and'which no regular

Resempnasid

employee wo__uld normally agree to do.

'varies from malntenance of the ri*cords,

"E-Wm L
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this scheme.

1

Mohanlal and others, (2002) 4 SCZ.£73 and ‘h‘eld as under: ‘;j

the Cerntral Administrative Tnbunars took the wew tl*at tiiis ‘is an
ongoing scheme and as and when casual labourers complete 240 days
of work in a year or 206 days (in case of offices observing 5 days a

efsg q of thz Scheme en";cages it as an ongoing scheme. [i order to

o / all the_ casual workers, as and v,yhen they complete one year’s

: |
l : it

l - : M ..
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6, Clause 4 of the Scheme IS Lery clear that the conferment of
. ’temporary status is to be given to the casual labourers who were in
employment as on the date of commencement of the Sf."eme Someof -

week), they are entitled to get ’temporary status. We do not thing that '
& I

cqu:re ‘temporary’ status, the casua/ labourer should have been in
emp/oyment us on the date of comrrencement of the Scheme .and he . .
«should 7ave also rendered a contmuous service of . at least one year‘

few in addltlon they are also requlred to do date entry, typlng of letters and return

13, Admittédly, the Scheme of 1993 was a one tlme dispensa'tlon. This issue has
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continuous service. Of -course, it is up to the Union government to
formulate any scheme as and when it is found necessary that the casual

labourers are to be given tempormy status and Iater ‘they are to be
absorbed in Group D posts. :

8. The Division Bench of the Calcutte High Court in 'T.liajakili V. Unicn of
India WP(CT) NO.86 of 1999 (Cal)(DE) held that clause 7 must be réad in
a manner in which it does not render it unconstitutional. The employers
cannot at their whim dispense with the services of the casual labourers
who have acquired “temporary’ statils. The entire object of the 1993
scheme was to reqularize all casual‘w"prkers. To allow such uncanalised
power of termination would also dafeat the object of he Scheme.
Dlspensmg with the services of a casual labourer under clause 7inour .
view, could be for misconduct etc. '

9. Having|regard to the general scheme of 1993, we are also of the view
that the lcasual labourers who acquire ‘temporary’ status cannot be
removed|merely on the whims and fancies of the employer. if tnere is
sufficient work and other casual labourers are still to be employed by
the employer for carrying out the wori, the casual labourers who have.
acquired ‘temporary’ status shall nct be removed from service as per
clause 7 of the Scheme. If there is servious misconduct or violation of -
service rules, it would be open to the employer to dispense with-the
servicés of a casual labourer who had ccquired the ‘temporary’ §tatus.”

14, Now we come to the question that what is the .guivdirié p*.ﬁcnple whereby the

payment of daily wage workers should be made.  The question'was-énswered by the

Hon’ble Apex Court in the case ofgS;L{rinder Singh and another Vs, The Engineer-in-Chief,

CPWD and others, AIR 1986 SC 584:

“One would have though that the judgment m the"
Nehru Yuvak Kendra's case ( upra) concluded further
argument on the question. chever, Shrl V.C. Mahajan,
learned counsel for the Centra/ Govenemnt reiterated the

Al

s ) same argument and also contended that the doctrme of ‘equal

pay for equal work’ was a mere abstract doctrine and that it

was not capable of being enforcei in a court of law. He .

referred us to the observations of this court ‘in. Kishori. =

Mohanlal Bakshi Vs. Union of Indla, AIR 1962 SC 1139 We are

not a little surprised that such an argument should be.

advanced on behalf of the Centrdl Government 36 years after... i

he passing of the Constitution and 11 years after the Forty .

~ Se\\cond Amendment proclaiming Imha as a Socialist republic,. R
.\. ’Thg Central Government like al organism of the State is’

.g cot nmitted to the Directive Principles of State Policy and Art. 39 ’

i Henshrmes the principle of equal pay for equal work. ln Randhir

,;. s/{qgh Vs. Union of India, (1982) 3 SCR 298 (AIR 1982 SC 879).
;rh;s court ha occasion to explain tae observat:ons in Kishori

VAN



(}work’ as regular employees and
1 .
i

L

Mohan Lal Bakshi V Unlon of Indla (supra)'and to pomt out
how the prmctple of:

aware of it, we may polnt ou ?'h ‘,he' declsron in -Randhir
- Singh’s case has been followad in many_.number of -cases by -
this Court and has been afflrmed by a Constitution Bench of
this Court in D.S. Nakara V.Union  of India (1983) 2 SCR'165: AIR -
1983 SC 130. The Central Government, the Sta.t’ .}:overnments
and likewise all pUb/lC sector undertakings are expected to
function like model and enlightened employers and arguments
such as those WhICh were . advanced before us “that the
principle of equal pay for equal work is‘an “abstract doctrine .
which cannot be enforced In.a court of law should ill-come.
from the mouths of the State and the State Undertakmgs. We'
wllow both the writ pet/tlons and direct the respondents, asin
he Nehru Yuvak Kendra 's case (supra) to pay to ‘the: -petitioneié
and all other daily rated employees, the same salary and

allowances as are pa/d to regular and permanent employees .

with effect from the’ date. when they were . respectively -
employed. The respondents will pay ‘to each ‘of the petitioners
‘@ sum of Rs. 1000/- towards thelr costs. We also record our -
regret that many employees are.: Pt in’. serwce on. a'
temporary dally-wage basis w1thout' the:r, services being
regularized. We hope that . ‘the: Government will take .
appropriate act/on to regularrze the serwces of all those who
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being asked to do the.work of cleaning and watering the plants. In faot'they are doing'
more. The nature of the duties being performed by the aoplicants hashot uhderéone a

change by virtue of the mere fact the impugned circular has been issued by the DoPTlt
;is well recognized that a circullar from ab.ove does not changed the ground realities' in
effect. Where the ap»plicants have heen-performiné the duties'of a regular'employeeor
more and continue to do so is a fact their status cannot change overnight by the mere -
fact that a circular has been issued by a superior author_ity.,The third conclusioni is thlat
by issue of the impugned OM dated 31.5.2011 [Al] the material facts are not altered ;by

&. one stroke.of pen. What the applicants were doing earlier they continue to do so

-even after the issue of the impugned OM. = As already held that where the nature of

L work remains to be the same as the regular employees the payment will also continue

to be the same.

) Whether the reduction of wages as has been ordered wde the /mpugned order [A1»] is™
wolatlve ofArtche 14 and 217 . ey .
16. The doctrine of equal pay for equal work is weil enshrmed in our Constltutlon

5 I

amculated through Article 14, Th|s article for the sake of convemence needs to be

e
.

reproduced.

Article 14: Equality before law:- The State shall not deny to any person eduality
before the law or the equal protect/on of the Iaws wrthln the terrltory of Indla

LN

! e ! {
' and has been the corner stone 10. SO manyJJdgments /decmons of varlous courts more :

o) of the Hon’ble Apex Court It is also to be noted that it forms a. part of the baSIC

frame work of the constltutlon as enunCIated in" His: Ho//ness Keshvanand Bhartl

' g
. Au

P

Srlpadagalvaru and others Vs. State of Kerala and another, AIR 1973 SC 1461 Case

oy
7. Hence it has also to be consndered that once a set of workers have been
s ORI P
.'_gegt\{rg higher wages to reduce the same on the ba5|s of dlrectlons from above does not -

Jpltefithe material facts or restrict the famlly requnrements of such workers lt is trlte that

[ PR



once one is used to a higher set of income it is difficult for him to curtail one’s

rgguirements fu a lower income,

18 it is also significant to note that no show cause notice has been issued to
'heAapplicants Yefore reducing their daily wages structure. ’While certainly the services
f thé applicants as decided in the case of Union of India Vs, Mohanlal and others,
‘{supra) can be dispensed with one moqﬁh's notice by means of a termination
‘simplicitor.  [nr reducing or altering the }/i{age structure to ttheir disadvantage will
‘require prior s!?ow cause and giving them oibpo&unity o% being heard. The principle of
.:auql', alteram ﬁ:rtem is inviolate in such ca;es. in any event, such a reduction is not
justified in tfvwe"‘:‘asesv in hand. | - ;

What relief(s) if any could be granted to the upplicants?

19. Answer to the first two questions which go in favour of he applicants, obviously, persuade

the Tribunal to émswer this question too in their ‘avour. in view of the dis'cussiéns on the above
issues we comee- to the conclusion that the unilaeral action of the respondents in reducing the
wages of thg apnlicants without having given thé}"n an opport'unity to show cause.is violative of
not only the canstitutional provisions but also the principles of natural justice. it i}héncg,bad

under law. The followingvrreliefs are, therefore, ordered:

) ‘The impugned order dated 31.5.2011 [A1] is hereby quashed.

{1 The respondents are direciéd to continue making payment to the

applicants @ 1/30th of the pey at the minimum of the time scale of the

Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as basic
.ay w.e.f 1.7.2008 with all corsequential benefits.

[ lo modification of the OM dqted 12.9.2008 is warranted as the legality

f the OM has not been in challenge nor would the same be necessary

for granting the reliefs (i) and (ii).

No order as to the costs. -

(DR KBS RAJAN)
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